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tical survey. That is to be followed
up by drilling. No deep drilling
has yet been undertaken, but the dril-
lings undertaken so far show that
there are certain areas with thickness

of sedimentary rocks which would-

indicate a favourable condition for the
occurrence of oil.

Shri Basumatari: May I know
whether the terms and conditions have
been settled with West Germany; if
so, what are the terms and conditions
so far as drilling is concerned?

Shri Hajarnavis: Does he want to
know the terms of the agreement?

Shri Basumatari: Yes.

Shri Hajarnavis: I do not have the
details with me. If the hon. Member
writes to me I will convey the infor-
mation to him.

Shri S. C. Samanta: May I know
whether there was any proposa]l that
the Oil and Natural Gas Commission
itself will do some drilling work in
this area?

Shri Hajarnavis: They will be asso-
ciated with the task of drilling.

Shri Bhagwat Jha Azad: May I
know whether on the experience of a
few attempts the survey has been
dropped or it is still being continued
to find such oil-bearing areas in this
region?

Shri Hajarnavis: No, Sir; it has not
been dropped. As a matter of fact, as
I said, in the Purnea-Kishenganj area
we jntend to undertake the drilling of
a deep well as soon as the equipment
is available.
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Shri Indrajit Gupta: What is the
particular qualification of this West
German expert to carry out geophy-
sical study in view of the fact that
West Germany itself is not an oil pro-
ducing country?

Shri Hajarnavis: I am not in a posi-
tion to give their academic qualifi-
cations but I believe they know the
theory on the basis of which certain
deductions can be made. I also believe
they have very good equipments.
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Drinking as a Disqualification in
’ Public Services

{ Shri B_i-sumatnrl:
Shri Rameshwar Tantla:
*95. { Shri D. C. Sharma:
Shri Bhakt Darshan:
L Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to refer to the reply given
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to Starred Question No. 1187 on the
.31st May, 1962 and state:

(a) whether a decision has been
reached in consultation with the State
Governments for declaring drinking
as a disqualification for public services;
and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) A proposal to treat as misconduct
the use in certain circumstances of
intoxicating drinks by officers of the
All India Services was referred {o the
State Governments. Replies from
some of them are still awaited.

(b) Does not arisc.

Shri Basumatari: May I know whe-
ther all the States have been contact-
ed for their opinion about disquali-
fication of officers for drinking?

Shri Datar: We have consulted all
the State Governments because the
All India Services affect all of them.

Shri Basumatari: May 1 know
whether any objection has been rais-
¢d by the officers in regard lo  this
matter?

Mr. Speaker: Officers are not con-
sulted; only States are consulted.

Shri Rameshwar Tantia: May I
know whether it is a fact that in spite
of prohibition in Maharashtra for a
very long time there is still large-
scale illicit distillation of liquor?

Mr. Speaker: That is not covered
by this question.

Shri Man Singh P. Patel: Which of
the States have not yet replied to thc
communication from the Centre?

Shri Datar: We have received re-
plies from eight States. Replies are
still awaited from seven States. They
are awaited from Andhra Pradesh,
Assam, Jammu and Kashmir, Mysore
and Uttar Pradesh.
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Dr. Gaitonde: May I know whether
the authorities in Goa have also been
contacted?

Shri Datar: The authorities in Goa
must have been approached. 1 have
not got that information.

Shri Thirumala Rao: May 1 know
whether there is any definition of the
word “drinking”? Is there any yard-
stick? If a man drinks privately will
it come under the scope of this?

Shri Datar: That is the reason why
I stated drinking “under certain cir-
cumstances”. What those circums-
tances are has to be decided in con-
sultation with all the States.
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“Government servants shall not
be under the influence of intoxi-

cating drinks or drugs while on
duty.”

oA}

“appear in a public place in a
state of intoxication”.

e gz 3

“habitual use of intoxicating
drinks o drugs to excess’.

Sgr % WifEd a1 aedE &, 9w
N AT FEAT A 30 Afeww ¥



559 Oral Answers

fir frdy & wq qfgad € &, 9
9 Y g, Fg | Afww § a5 qHAATE
fF itz wawe afes @ W T
7 F AR ofses S 9T B FIAT
aTT 7 FL, 98 A 99 g7 I § | qW
39 qTX ¥ ST TAAHIE T AT AL
F/ | W IT T FAE AW, AET
W qg ALY AT &, av | gw wa-
gfeat afaay & fav ga &1 amat & arv.
¥ ®AG qAT3T |

Shri Priya Gupta: On a point of
clarification?

Mr. Speaker: No. What is a clari-
fication here? Only a supp'ementary
question can be asked.

Shri Priya Gupta: Whether medi-
cal certificates obtained .

Mr. Speaker: Order, order. Can
clarification be done except through a
supplementary? There are to  many
hon. Members rising.

Shri Priya Gupta: The other hon.
Minister explained it. That is why T
wanted to ask .

Mr. Speaker: This opportunity has
come to him because the other hon.
Minister has explained it. [ will call
him.

Shri Tyagi: Why is he upset? He
can drink if he chooses .

(Interruption).

Mr. Speaker:
Yashpal Singh.
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Shri Priya Gupta: May I know
from the hon. Minister as to how many
officers have been given certificates to
take wine on medical grounds and

whether they have been misused or
not?

Order, order. Shri
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Mr. Speaker: That is not relevant

here.

Shri Priya Gupta: It is relevant,
Sir.

Mr. Speaker: If we differ. whose
judgment shall prevail?

Shri Priya Gupta: Of the House.

Mr. Speaker: The House has given
me the authority to exercise it.

Shri Harish Chandra Mathur: May
1 know whether the All India Ad-
visory Board on Prohibition had want-
ed complete prohibition in the Gov-
ernment services and whether Gov-
ernment have not accepted it? If that
is so, what are the reasons for Gov-
ernment not accepting a categorical
recommendation of the All India
Board that there should be complete
prohibition among the services and
that the Central services shoulq give
a lead to that effect?

Shri Datar: So far as the general
auestion is concerned, it is true that
the Central Prohibition Board took a
decision in principle that before the
end of the Third Five Year Plan therc
ought to be total prohibition in the
whole of India. The matter is further
being considered in consultation with
the State Governments . . . (Inter-
ruption) .

Mr. Speaker: The question was
about total prohibition in the services.

Shri Datar: So far as the services
are concerned, they passed a resolu-
tion on the basis of which this query
has been addressed to the State Gov-
crnments.

Shrimati Sarofini Mahishi: May I
know the nature of the response re-
ceived by the Government from some
of the States in this connection?

Shri Datar: The nature is fairly
satisfactory.

Shri Harish Chandra Mathur: Sir,
I think the hon. Minister . . .

Mr. Speaker: He might ask another
question.
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Shri Hem Barua: He has not clari-
fied it.

Shri U. M. Trivedi: It is a reflec-
tion on the hon. Minister.

Mr. Speaker: Order, order. Shri
Mathur could ask another question if
his question has not been answered.

Shri Harish Chandra Mathur: This
note has been sent to the State Gov-
ernments and it indicates, as read out
by the hon, Minister, that it is only
for certain occasions that they want
to prohibit; but the recommendation
of the Central Board was for com-
plete prohibition of the use of wine
by the services. I wanted to know
whether the Central Government
itself has not accepted that recom-
mendation and has modified it by
issuing a letter.

Shri Datar: That is not the correct
position. At present there are certain
States which are absolutely dry.
Maharashtra and Gujarat have raised
this question already. They have

stated that even moderate drinking.

becomes an offence in their States.
Therefore they have made certain
suggestions. But there are other
States where either there is no pro-
hibition or there is partial prohibition.
That is the reason why what the hon.
Home Minister read just now was put
that way .... (Interruption).

Mr. Speaker: Order, order. We
should not remain under the influence
of liquor for a long time. Next ques-
tion.

Shri Harish Chandra Mathur: We
want to take people out of that
influence.

Rural Institute in Kerala

+
( Shri Basumatari:
*96. { Shri A. K. Gopalan:
| Shri Rameshwar Tantia:

Will the Minister of Education be
pleased to refer to the reply given to
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Starred Question No. 1212 on 3lst
May, 1962, and state:

(a) whether representations receiv-
ed from various voluntary organisa-
tions in regard to Rural Institute in
Kerala have been examined by
Government;

(b) if so, the reaction of the Gov-
ernment thereto; and

(c) whether the final selection of
the site has been decided upon?

The Parliamentary Secretary to the
Minister of Education (Shri M. R.
Krishna): (a) Yes, Sir.

(b) and (c). A Committee was
appointed to visit the various sites
proposed for a Rural Institute in
Kerala and to recommend a sultabie
location. The Committee has since
submitted its report. The views of
the Ministry have been communicated
to the State Government.

Shri Basumatari: What is the
curriculum in regard to this Rural
Institute and what would be the
qualifications of the teachers that are
going to be appointed there?

Mr. Speaker: He wants the quali-
fications of the teachers now?

Shri M. R. Krishna: This institute
has not yet come into being. Still the
whole matter is under consideration.

Shri Rameshwar Tantia: What will
be the activities of this Institute. May
1 know whether such Institutes will
be established in other parts of the
country?

Shri M. R. Krishna: Under the
Third Five Year Plan, the Education
Ministry has set apart a certain
amount to establish Rural institutes,
four of this kind. This is going to be
the first of its kind. The subjects ete.
are still to be decided.





